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CENIRA]L ADMINISIRATIVE TRIBUNAl-
PRINCIPAl. BENCH

NEW DELHI

1) O.A. NO. 537/88
2) 0>A.

0^'

NO. 1240/92
r

New Delhi this the llth day of February, 1994

CORAW :

THE HCN'BLE AlR. JUSTICE V. S. MALIMaTH, CHAIRMAN
THE H0N*BLE Mi. S. R. /©IGE, MEMBER (a)

1. ~0.^ N0r"S37/88^

National Federation-of the
Railway Pensioners,
represented by its Vice-President,
Shri G. R. Rao,
Visakhapatnam. ... Petitioners

By Advocate Shri M. N. laishnamani

2. O.A. NO. 1240/92

National Federation of Railway
Pensioners, rep. by its
zonal President Shri G. R. Rao,
49-27-41, Madhurnagar,
Visakhapatnam. 530016. ...

By Advocate Shri M. N. Ktishnamani

Versus

Petit idners

1. Union of India represented
by Secretary to Government,
Mnistry of Railways,
Rail Bhawan, New Delhi.

2. Railway Board,
represented by its Chairman,
Rail Bhawan, New Delhi.

By Aivocate Shri 0. P. Kshatriya
• • • Respondents

0 ^ D E R (CRaL^

Hon'ble hit. Justice V. S. Mai imath -

These two applications are by the National
Federation of Railway Pens loners. No individual
pensioners have sought relief in these cases. Hence,
it is enough to dispose of these cases with the

,v/dtservation that the law on the questions raised
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having since been declared by a Full Bench of this

Tribunal at Bangalore Bench In O.A. Nos. 395 to 403/91

and connected cases decided on I6.12.1993, the benefit

of the same would be available to all those to whom

the said principles are attJsacted.

2^ These applications ^r^ijiiianalv disposed of.
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